
       

   

      

 

      

        

 

         

       

     

       

     

     

   

     

      

      

      

   

  
       

       
     

  

    
  

         

           

          

        

           

 



considering. and if thought fit. approring. $ith or rvithout modificalion. the

proposcd Scheme ol-Anangement between l]orbes Marshall Steam Systems

Privale Limited, thc 'l ransferor Company and Forbes Marchall Private Limited,

the lransl'cree Company and their respective shareholders. The Equity

Shareholders present in their respective meeting has unanimously approved the

Scheme without any modification. l he chainnan appointed tbr the said meetings

has filed his repoft as to the result ol'lhe meeting along with alfidavit rvith the

Tlibunal on l0th March,20l7 uhich is annexed as Exhibit'F' to the Company

Scheme l'etition

4. l-he Counsel for the Petitioner funher submits that as directed by this Tribunal

notices havc bcen servcd upon all the Regulatory Autho ties namely, concerned

lncomc .lar Authorilies. Cenlral Covemment through Rcgional Director.

Ministry ol Corporatc Affairs. Murrbai, Registrar of Cornpanies, Pune and

Ollcial Liquidator.High Court Bombay. Notices have also been served upon all

its IJnsecurccl Creditors of the Petitioncr Company. No representation has been

received bv the Petitioncr Companl tiorn an), other RegulatoD Authoritv nor

from the Unsecured Crcditors

5. At leasl not less than l0 dals belbre rhe date fixed lor hearing. petitioner

Companl to publish thc nolice of hcaring of Petitiolt in two local newspapcrs!

"lhc Economic limes" in English Language and translation thereof in

'Maharashtra Times'in Marathi Lansuage, both having circulation in pune

V.Ntllascnapathy,Mcmber(Tcchnical) B.S.V.prakash Kumar
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